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(b) Due to the illegal strike the
company suffered a total direct loss 
of Rs. 23.26 lakhs on drainage of
material in fermentors and non-uti-
lisation of services. In addition, a 
loss of Rs 96.87 lakhs was suffered 
due to restricted and low production 
efficiencies.

(c) 3536 workers went on strike.
The strike was started by the Unions 
to press their demands like payment 
of bonus revision of pay-scales, pro-
motion policy and other issues like
payment of wages for previous
periods of illegal strike, regulariza-
tion of all muster roll and canteen 
employees. The strike was called off 
un-conditionally by workers on 27th 
August, 1977.

(d) As stated, the strike was ille-
gal. However, a Negotiation Com-
mittee with the representatives of 
the Management and Unions has 
been set-up to look into all the out-
standing issues.

Confirmation of sons and daughters 
of loyal Railway Employees in their 

posts

*39. SURI MUKHTIAR SINGH 
MALIK: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether any representation has 
been made to him to exempt sons 
and daughters of those loyal Rail-
way employees who did not partici-
pate in 1974 strike and were appointed 
as clerks in the various offices of the 
Divisional Superintendent and Head 
Quarter of the Zonal Railways after 
having undergone both written and 
oral tests, to exempt them from ap-
pearing before the Railway Service 
Commission before they are confirmed 
in their present posts; and

(b) If so, Government’s reaction 
thereto?

THE MINISTER OF STATE JN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) Yes 
Sir.

(b) For such appointments a Quota 
of 20 per cent of vacancies whidi arose 
between February 1974 and Decem-
ber 1975, was prescribed by the pre-
vious Governments /Those appoint-
ed against this quota will not be 
subjected to any further screening. 
It is only where appointments in ex-
cess of this number have been made 
on an ad-hoc basis, that the candi-
dates have been asked to apply to the 
Railway Service Qommission for re- 
gularisation of {their appointments.
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